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EVIDENCE TENDERED BEFORE 
THE JOINT COMMTTTEE OF THE 

HOUSES    ON THE LOKPAL    BILL, 
1978 

 

CALLING ATTENTION      TO A    . 
MATTER  OF   URGENT   PUBLIC 

IMPORTANCE 
Proposed Hunger Strike by Shri M. N. 
Govindan Nair, M.P., on the issue of 
Oppression of Harijans and holding 
of Judicial Inquiry into the Police 
Firing and Other Atrocities   against 
Harijans in Agra in May, 1978 

SHRI BHUPESH GUPTA (West 
Bengal); Sir, before I call attention 
formally, we congratulate ourselves 
because we, more than IOO Members 
of this House belonging to all sides, 
almost the entire Opposition, had 
joined in this Calling-Attention 
Notice, rather to impress upon the 
Government the urgency of the 
matter and to reflect the sentiments 
and urges of the people outside, in- 
cluding our comrade, Shri M. N. 
Govindan Nair, who is currently on 
fast at the Boat Club on this issue. 

Sir, I beg to call the attention of 
the Minister of Home Affairs t0 the 
proposed hunger strike—now it is .a 
hunger strike; it started at 9 A.M. 
today—by Shri M. N. Govindan Nair 
M.P., in support of the demands 
inter alia for curbing oppression of 
Harijans and holding of a judicial in- 
quiry into the police firing and 
other atrocities against Harijans in 
Agra in May,  1978. 

THE  MINISTER     OF  STATE    IN 
THE    MINISTRY    OF   HOME    AF- 
FAIRS        (SHRI      DHANIK      LAL 
MANDAL); Sir, the Government are 
firm in their resolve and determina- 
tion that no efforts should be spared 
in curbing all forms of oppression   of 
Harijans  and  weaker  sections.    The 
Prime  Minister,  while replying to  a 
debate in    Lok Sabha in    April this 
year, had suggested that all political 
parties  should  put  their  heads     to- 
gether to see how best this evil could 
be eradicated and he sought the co- 
operation of all sections of the House. 
He   had   also   proposed   a  conference 
of leaders of all political parties    to 
curb violence particularly in relation 
to Harijans.    Accordingly a dialogue 
commenced    today morning with all 
the political parties with the    object 
of evolving a national consensus    on 
these    important    issues    of    public 
concern. 
In the very first Conference of the 

Chief Ministers held on the 30th and 
31st July,   1977,    the Prime Minister 
impressed  upon    the  Chief  Ministers 
that determined steps should be ini- 
tiated to    eradicate the    evil of un- 
touchability.    He again wrote on the 
31st    August,  1977,    to all th£ Chief 
Ministers     that   adequate    protection 
should  be  given  t0 Harijans  against 
attempts   by   landlords   to   dispossess 
them from the lands cultivated     by 
them.    I had written t0 alljhe Chief 
Ministers    of all States    in" October, 
1977, suggesting setting up of special 
squades in identified areas,    constitu- 
tion of special cells under the Chief 
Ministers    and    appropriate    institu- 
tional    arrangements at the    district 
level for redressal of grievances    of 
Scheduled      Castes    and    Scheduled 
Tribes. 

We have repeatedly pointed out 
that the harassment of even a single 
Harijan is a matter of shame for the 
entire nation. The need of the hour 
is to formulate specific measures for 
the protection and advancement of 
Harijans in particular and the weaker 
sections in general. I would, there- 
fore,      earnestly      appeal    to    Shri 
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Govindan Nair t0 give up the idea of 
going on hunger strike. 

I made a statement in this House 
on the 4th May, 1978 in response to 
a Call Attention Notice by some 
Hon'ble Members in which I had 
given details^of the sequence of events 
resulting in unfortunate incidents on 
the first and second May. I would 
not like to go over the same ground. 
During discussions on the Calling 
Attention Motion, I had informed the 
hon. Members that I would communi- 
cate to the Uttar Pradesh Chief 
Minister their feelings about the 
ordering of a judicial inquiry into 
these incidents. I wrote a letter to 
the Chief Minister, Uttar Pradesh, on 
the 6th May, 1978 to consider the 
suggestion for holding a judicial 
inquiry into the incidents in Agra. I 
had mentioned that a perusal of the 
debates would show that members 
from all sections of both the Houses 
had demanded a judicial Inquiry into 
the incidents. 

The Government of Uttar Pradesh 
has decided not to hold a judicial 
inquiry into these incidents. They 
have, however, appointed a single 
man Inquiry Committee consisting of 
the Senior Member, Board of Reve- 
nue, to hold an administrative 
inquiry. The Committee will go into 
the entire chain of events, evaluate 
how the wftiole situation was handled 
and whether the force used by the 
police was excessive. The Commit- 
tee has commenced its work. The 
Committee ha^ been asked to submit 
its report as early as possible, and 
the Uttar Pradesh Government/ hopes 
that the inquiry will be completed in 
about six weeks. 

SHRI BHUPESH GUPTA: Sir, the 
reply is utterly disappointing. It is a 
matter of profound shame and regret 
that, despite the fact that the wishes 
of the House had been conveyed to 
the Chief Minister of Uttar Pradesh to 
the effect that a judicial inquiry 
should be instituted into the police 
firing   and    atrocities   in    Agra,   the 

State Government had finally turned 
down the solemn wishes of this House 
conveyed by a member of the Gov- 
ernment. That only shows the extent 
of arrogance, disrespect by the State 
for the public opinion in the country 
and for the public opinion expressed 
in Parliament. In fact, it amounts to 
a moral contempt of the highest 
tribunal of the country, namely, the 
Rajya Sabha. I do not know, Sir, if 
there is any Constitutional provision 
to deal with such contemptuous be- 
haviour on the part of the Chief 
Minister who had the temerity con- 
tempt to reject the opinion and the 
views expressed and formally com- 
municated by the Government itself. 
Sir, I do not know how the matter 
is going to be tackled. Even then 
the hon. Minister repeats what he 
has said and calls upon Mr.. Govindan 
Nair to give up his fast. Mr. Govindan 
Nair, he should be knowing it, toured 
eight States during the last one 
month carrying the message of our 
protest, indignation, concern for our 
brothers and sisters Of the Harijan 
community massacred in the villages, 
oppressed and silenced in submis- 
sion, terrorised under the brutal 
terror of the landlords and other 
elements, and after that, he has come 
here as a symbol of that protest 
carrying the messeage from eight 
States of India to register it at the 
gates of Parliament and is on a 
hunger strike. A man of seventy and 
a veteran freedom fighter, one of the 
leaders of the Communist Party and 
the working class movement, a 
champion of the cause of the oppres- 
sed people in the days when feudal- 
ism ruled the country along-side the 
British, a Member of the Lok Sabha 
and the leader of our group in that 
House is on a hunger strike, and the 
Hon. Minister expects from him to 
give up the hunger strike because 
Mr. Yadav has appointed a depart- 
mental enquiry. He should have 
seme regard for self-respect and 
commonsense of our people. I wish he 
had not read that statement in this 
House. On the 4th of May the same 
thing was  said.  What was the need 
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[Shri Bhupesh Gupta] 
for making that statement today? 
Sir, therefore, I regret that it is not 
a right attitude. This is a deplorable 
attitude on the part of the Govern- 
ment. 

What has happened in Agra, which 
is the subject matter of this motion? 
I would not repeat it because it has 
been known earlier on the 4th of 
May in this House. Comrade Indra- 
deep Sinha went to Agra himself and 
personally visited that place, which 
should be known to the Hon. Min- 
ister. A committee of the Members of 
Parliament belonging to the various 
parties went and Visited that place, 
and in their report they condemned 
and exposed the brutality, the 
violence, the excesses, the committing 
of murders by the Yadav community, 
the raiding of their homes and 
hearths, the attack on their women 
and children and the looting of their 
property, and even then the con- 
scienceless Chief Minister of Uttar 
Pradesh has the courage to defy the 
opinion of the nation and Parliament. 

THE PRIME MINISTER, MIN- 
ISTER OF HOME AFFAIRS AND 
MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI 
MORARJI R. DESAI); May I inter- 
rupt the hon. Member for a minute? 
I have just received information from 
the U.P. Chief Minister that he has 
decided to appoint, under the Com- 
missions of Inquiry Act, a commis- 
sion to enquire into the Agra inci- 
dents, with a retired High Court 
Judge to preside over it. (Interrup- 
tions) 

SHRI BUDDHA PRIYA MAURYA 
(Andhra Pradesh); It is very late 
Why did he not do it earlier? 

SHRl P. RAMAMURTI (Tamil 
Nadu): I would ask him to read it 
again. I have not heard it. Let us 
hear him.    (Interruptions) 

MR. CHAIRMAN: Mr. Maurya, I 
would like to tell you first of all that 

you  cannot  prevent  the proceedings 
in this way.    (Interruptions) 

No, no, one second. The Prime 
Minister wants to say something 
very important. I request Mr . 
Maurya to keep quiet at least for a 
minute. (Interruptions) Please keep 
quiet, I said. If you do not want to 
keep quiet, then you must be pre- 
prepared . . . (Interruptions) Let us 
hear what he has to say. (Interrup- 
tions) 

SHRI BUDDHA PRIYA MAURYA: 
You   can   punish   me.   (Interruptions)      \ 

MR. CHAIRMAN; I have not said 
it.    If you want, you can invite it. 

SHRI PILOO MODY (Gujarat): 
No  punishment  is fit for him. 

MR. CHAIRMAN: I have not said 
it. He himself is suggesting it. If 
he wants, he can invite it. 

SHRI K. K. MADHAVAN (Kerala): 
On a point of order. 

MR. CHAIRMAN; No point of 
order.   Please wait. 

SHRI MORARJI R. DESAI; I had 
a meeting with all the leaders of the 
Opposition this morning, and in 
accordance with our discussions, I 
had got in touch with the Chief Min- 
ister of U.P. The U.P. Chief Min- 
ister has just now replied to me that 
he has decided to appoint, under the 
Commissions of Inquiry Act, a com- 
mission to enquire into the Agra 
incidents with a retired High Court 
Judge to preside over it. 

SOME HON. MEMBERS: Very good. 

SHRI ARVIND GANESH KUL- 
KARNI (Maharashtra); We welcome 
the announcement. 

SHRI K. K. MADHAVAN; The 
issue remains. What about Bihar? 
What about other parts of India? It 
is not as if U.P. is India. 
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SHRI BHUPESH GUPTA: I am very 

glad Sir, that the Prime Minister has 
made this announcement. I must say 
that his attitude at the meeting of the 
leaders of the Opposition was undoub- 
tedly constructive and helpful and he 
has acted on that basis. What he has 
communicated is really a follow-up ac- 
tion of what we all, including the 
Prime Minister, discussed there. So 
Sir, we welcome that statement. The 
Pant Nagar enquiry has already come. 
It was another of Mr. Govindan Nair's 
demands when he wrote the letter in 
the last session to the Prime Minister. 
Many of the problems are being 
settled, including the judicial enquiry 
which has started. I am glad that 
the Prime Minister has intervened in 
this matter and naturally T thank him 
for it. And I congratulate all the 
Members of the House belonging to all 
sides, whose collective co-operation, to 
which the Prime Minister has respond- 
ed, the Government has responded, 
has brought about a solution of this 
kind. 

MR. CHAIRMAN; No, no it is not 
that. 

SHRI BHUPESH GUPTA: Sir, with 
your permission, I am going to the 
camp where Mr. Govindan Nair is on 
fast to convey the message the Prime 
Minister has given to us. 

SHRI  BHOLA  PASWAN     SHAS- 
TRI: Mr. Gupta,   I was on my legs. 

 

 
MR. CHAIRMAN: The only thing 

[ wanted to tell the honourable Mem- 
ber was that after Mr. Bhupesh Gupta 
spoke I thought that the Prime Minis- 
ter would say something, and it is, 
therefore, that I wanted you to wait a 
minute.   .   . 

 

(Interruptions) 
MR.  CHAIRMAN:      No, no,    your

name is in the list. 
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MR. CHAIRMAN: 1 entirely agree. 
I thought—let me make my position 
clear—that when the honourable Shri 
Bhupesh Gupta spoke, that that time I 
thought that the Prime Minister may 
reply. Therefore, I said, you can wait 
a minute; otherwise, there is nothing. 
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MR. CHAIRMAN: Now, may 1 ask 
the Members of the House whether it 
it necessary to continue the discus- 
sion .   .   . 

SOME HON. MEMBERS: No. 
SOME HON.  MEMBERS.  Yes. 
MR. CHAIRMAN: . . . when the 

Prime Minister has made the posi- 
tion  clear? 

SHRl SHYAM LAL YADAV 
(Uttar Pradesh): Sir, there is one 
thing which I would like to tell. 
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SHRI K. K. MADHAVAN; Sir, on 
a point of order. Is he a signatory tb 
the motion? Then I can agree. 
Otherwise, I represent the affected 
isection of the society and I have a 
right to speak now. 
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SHRI ANANT PRASAD SHARMA 
(Bihar): I rise on a point of order. 
The question before the House is not 
what has  happened  twenty or thirty 

years ago... (Interruptions) What- 
ever has happened during the last 25 
or 30 years, at least for 25 years even 
the Prime Minister was also a party. 
We are not discussing that. We are 
discussing a specific issue. The hon. 
Member should not refer to anything 
about the past. 

 
MR. CHAIRMAN: So many names 

are there. I am announcing the names 
one after another. If you don't allow 
me to call the names, what can I do? 
Shri Madhavan. 

SHRI K. K. MADHAVAN: There 
is nobody to hear. 

MR. CHAIRMAN: I am hearing 
you. 

SHRI K. K. MADHAVAN: Sir, the 
question is very simple. This Calling 
Attention can 'be split in two parts. 
One is in support of the demand, 
inter alia, for curbing atrocities on 
the Harijans. That is the first part. 
The second part is to hold a judicial 
inquiry into the police firing and other 
atrocities against the Harijans in Agra 
in May, 1978. So far as the second 
part is concerned, the Prime Minister 
has come forward, at least at this late 
stage when all the possibilities of 
collecting evidence have completely 
disappeared, with a statement that he 
has agreed to appoint a commission. 
I congratulate him only to that ex- 
tent. Sir. this is an attempt at by- 
passing the real issue. What is the 
real issue? The real issue is not the 
appointment of a commission. The 
appointment of a commission is inci- 
dental or consequential to what hap- 
pened in a series of atrocities which 
started from the holy land of Buddha 
in Bihar and went up to the finest 
place in India, that is Agra. There is 
an endless series of atrocities on 
Harijans not only in one State or two 
States, but many States. The worst- 
affected people are the Harijans, the 
weakest  amongst us  who  have  been 

SHRIMATI SAROJ KHAPARDE:
Mr. Chairman, ask him to sit down,
please. 
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subjugated for centuries and are being 
subjugated even today. They are 
suffering untold atrocities and in- 
human treatment at the hands of 
your religion. I am ashamed to say 
that it is my religion also. They 
preached a certain philosophy because 
of which a certain section of the 
people became untouchables. Of 
course, we have abolished untouch- 
ability on record. But it has not been 
abolished from the hearts of the 
people sitting here. It is clear from 
the fact that thousands and thousands 
of vindictive atrocities are being com- 
mitted on the men, women and child- 
ren belonging to weaker sections in 
this part of the Continent for the last 
more than  15 years. 

MR. CHAIRMAN;  ls it over? 

SHRI K. K. MADHAVAN: It is not 
over. How can it be over? The 
Prime Minister has acceded to the 
demand contained in second part of 
the Calling Attention for the appoint- 
ment of a commission. Even though 
it is belated, I congratulate him for 
that repeatedly. This is an attempt 
at bypassing the issue. Shall I say 
that the Chief Minister who is presid- 
ing over the destinies of the people 
in U.P. is encouraging people? U.P. 
is our 'biggest State. It is a sub-conti- 
nent within a sub-continent. Some 
people even say that U.P. is India. 

SHRI M. R. KRISHNA (Andhra Pra- 
desh) : Is it a point of order or is he 
making  a  speech? 

SHRI K. K. MADHAVAN: Sir, I 
am on my legs. He says that the 
Chief Minister is now willing. Sir, 
the commission is for what purpose? 
The commission is for an enquiry into 
the excesses, atrocities committed. 

MR. CHAIRMAN; Now, you please 
resume your seat. 

SHRI K. K. MADHAVAN: I will 
take just one minute, Sir. (Inter- 
ruptions) Please listen to my point of 
view. I say that this Government 
only because of power politics, only 
for the sake of power set their house 
in order,  but there is  still disorder 

now. That is what you have done 
yesterday and day before yesterday. 
You have compromised against the 
Harijans, you have compromised 
against the Adivasis, you have com- 
promised against the people who have 
suffered all these atrocities. Is it 
right? Is it right to have a compro- 
mise? You have compromised on an 
issue which is a question of life and 
death for these people. You cannot 
compromise on this. You cannot 
collude with the Chief Minister of 
Uttar Pradesh, however big he may 
be and however big that State may 
be. There are atrocities committed in 
other parts of India also. 

MR. CHAIRMAN; You will have to 
stop now. 

SHRI K. K. MADHAVAN: In Bihar, 
what are you proposing to do? 

MR. CHAIRMAN: Please resume 
your seat. You cannot go on like 
this. 

SHRI K. K. MADHAVAN; Just one 
sentence. 

MR. CHAIRMAN: No, no. Please 
resume seat. Now I will call the next 
person. 

 

MR. CHAIRMAN: Please sit down. 
I have not called your name. 

 



 

MR. CHAIRMAN: This has nothing 
to do with the subject. It is absolute- 
ly irrelevant.   Let it not be recorded. 

(SHRI  KALP  NATH  RAI  continued 
to speak) 

MR. CHAIRMAN: Will you stop 
now, Mr. Kalp Nath Rai? Please re- 
sume your seat. Will you please re- 
sume your seat or not? 

(SHRI  KALP  NATH   RAI  continued 
to speak) 

MR. CHAIRMAN: Let the hon. 
Members be quiet. I think that all 
those who wanted to speak have 
spoken.    Let us go to the... 

SHRI ANANT PRASAD SHARMA: 
There are other names here, Sir. 

MR. CHAIRMAN; I will call one 
after another. 

SHRI ANANT PRASAD SHARMA: 
Sir, Mr. Kalp Nath Rai has brought 
an allegation based on a letter written 
by Mr. Rameshwar Singh. How can 
you say that it will not go on record? 
The letter has been written by a 
Member of Parliament. 

MR.  CHAIRMAN:   Mr. Ramamurti. 

SHRI P. RAMAMURTI (Tamil 
Nadu): Sir, I do not want the Hari- 
jans to be made a pawn in the game 
of party politics here... 

SHRI KALP NATH RAI: But they 
are doing it. 

SHRl P. RAMAMURTI; Please 
listen to me. If it hurts you, I am not 
responsible for it. I want this ques- 
tion to be debated from the point of 
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MR. CHAIRMAN:     Please    resume
your seat.    You were not called. 

MR. CHAIRMAN:    Please    resume
your seat. 

MR. CHAIRMAN: Please resume
your seat. What is all this? Please
sit  down. 
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view of the Harijans.   I    know it is 
a  very     difficult  problem.      I know, 
equally that this eountry having had 
the heritage of over    two    thousand 
years of the problem of untouchability 
and cultural background, it has been 
an extremely difficult problem to fight 
with.   Therefore, I would like to seek 
the co-operation of all the parties in 
this  House.    Instead  of making it a 
problem of political game, let us all 
try to solve it and mount a massive 
attack  so   that   the   Harijans   in  this 
country    are    treated    like     human 
beings;   otherwise,   our   voice  that  is 
raised in the United Nations and other 
places  against   racial    discrimination, 
sounds absolutely hollow.    Therefore, 
I do not  want political  overtones to 
be brought into this question.   As far 
as this question is concerned, I do not 
disclose a secret when I say... 

SHRI KALP NATH RAI: Untouch- 
ability means what? It is a party 
politics. 

SHRI P. RAMAMURTI: .. .this 
morning we had a discussion with the 
Prime Minister and certain steps were 
agreed upon. One of the steps that 
was agreed upon this morning was 
that whenever such serious incidents 
of atrocities take place,—the Prime 
Minister this morning agreed with the 
leaders of the opposition parties— 
Government itself will constitute a 
committee of all parties in Parliament 
instead of waiting for the appoint- 
ment of a commission of inquiry be- 
cause it will take quite some time. I 
am glad the Prime Minister this 
morning accepted the suggestion I 
made that immediately the Govern- 
ment should appoint a commmittee of 
inquiry consisting of Members of all 
parties to go to the spot, make an 
inquiry and submit a report to Parlia- 
ment. I know this is not going to 
completely eradicate this problem. 
But as a result of this, some public 
opinion will certainly be created in 
this country and the Harijans and the 
downtrodden people will feel that 
they are not being neglected and that 
Parliament itself is taking their pro- 
blems    very     seriously.    It  will  also 

have a sobbering effect on the upper 
class people. Therefore, I am glad 
the Prime Minister accepted this sug- 
gestion. Following that also, this 
morning, we suggested certain other 
steps which the Prime Minister 
should take in order to see that the 
U.P. Chief Minister agrees to the 
appointment of a judicial commission. 
I did not expect the Prime Minister 
would be able to take this step so 
immediately and the result would be 
produced. I am glad, within a few 
minutes, he was able to get the accep- 
tance of the U.P. Chief Minister. What 
those steps are, I am not going to 
disclose. We suggested certain steps 
and the Prime Minister agreed to take 
those steps. As a result of that, I am 
glad, today, immediately, the Chief 
Minister of U.P. accepted the demand 
for the appointment of a judicial com- 
mission. 

What I would like to point out here 
is that this is a very deep problem. 
In this problem, not only caste is in- 
volved, but along with caste, the class 
problem is also involved. Therefore, 
it is going to be a still more difficult 
problem. But in the ultimate ana- 
lysis, we should be able to organise 
the downtrodden people and they 
should also begin to assert themselves. 
They will have to face more difficul- 
ties. They will have to face tremen- 
dous repression, the administration 
being what it is. Therefore, they will 
have to face tremendous repression. 
It will be a long-drawn fight. All I 
would like to say is that, if people 
are really interested in the welfare 
of Harijans and the down-trodden 
people, they should go and organise 
these people, irrespective of party 
affiliations. I am prepared to invite 
people from all parties to join us. 
We have been organising the Harijan 
agricultural labourers. Let them 
organise the agricultural labourers 
throughout the country. Let them 
fight for their rights. This is the only 
way by which this problem can be 
solved and not by any amount of 
shouting in Parliament. If they are 
serious about it,  if the other parties 
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[Shri P. Ramamurthi] 
who are expressing concern over the 
welfare of the Harijans are really 
serious about it, I would invite them. 
Let them go and organise the agricul- 
tural labourers who form the majority 
of the Harijans population in the 
country. Let them fight for their 
economic rights and against the social 
disabilities. This is the only way and 
this is the only test of their sincerity. 
All other attempts to shout about 
Harijan welfare and all that is just 
bunkum and it is just hypocrisy. This 
is all I would like to say. (Inter- 
ruptions) 

MR. CHAIRMAN: Let me make it 
very clear. There are a hundred 
people. Each party will be represen- 
ted by one representative only. From 
the Congress (I), Mr. Maurya has 
spoken. 

SHRI BHISHMA NARAIN SINGH 
(Bihar): Sir, there are two from the 
Congress.    Why not from our party? 

MR.    CHAIRMAN:     It    has    been 
agreed  that  every  party will be  re- 
presented by  one    Member.     (Inter- 
ruptions) 
1   P.M. 
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MR. CHAIRMAN: The subject has 
been given. It is about his recent 
foreign tour. Now the House stands 
adjourned till 2.10 P.M. 

The House then adjourned 
for lunch at six minutes past 
one of the clock. 

The House reassembled after lunch 
at twelve minutes past two of the 
clock, Mr. Deputy Chairman in the 
Chair. 

RE DEMAND FOR PLACING OF 
CORRESPONDENCE BETWEEN THE 

EX-HOME MINISTER AND THE 
PRIME MINISTER BEFORE THE 

HOUSE 

MR. CHAIRMAN; Now the discus- 
sion is over. Before I announce that 
the House stands adjourned for lunch, 
I would like to announce another 
thing. The Prime Minister will make 
a statement at 3 P.M. and we shall 
meet again at ... 

SHRI ANANT PRASAD SHARMA: 
Is it abou* the correspondence between 
the Homi Minister and the Prime 
Minister' 

 


